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Dated: 29 @/2024.

[ABHISHEK KRISHNA]
Advocate
~ Advocate Roll: A/A-2059/2013.
Counsel for Respondent No.3
Chamber- No.197, T.U. Building,
High Court, Allahabad -
Mobile No.7800436099.
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
. NEW DELHL |
COMPLIANCE AFFIDAVIT
| ‘On Behalf of |
Nagar Palika Parishad, Azamgarh -~ ------ Respohdenf no.3

IN

MISC. APPLICATION IN DISPOSED OF CASE NO.61/2024
| IN ,
ORIGINAL APPLICATION NO. 42/2024

( DISTRICT : AZAMGARH )

Madasir Hasan and Others

A TFo i . ' , | |
B t‘:‘.‘é@ (N ' S mm e Applicant

Versus

Stateof UP - = mmmmmen .———-R_esponderit»s.

Affidavit of Vivek Tripathi aged about 39
years son of Vijay Mani Tripathi, Resident of
'42.a Dakhi, Kolhi Bazar, Post Rajmandir
Kala.Kolhul Maharaganj., Uttar Pradesh PIN
273162 Religion —Hindu, Occup'atio"n:.

: N ; Service.

fefieme e (esenent

| A\Reg b )
\% g‘jg‘i"- 752:,/ / . } ' )
\\é‘\i}? ’”‘3’5‘ o I, the deponent abovenamed do hereby solemnly affirm and
el /& state on oath as under :-

1. That’ithe deponent is presently posted as Execut_ivé Officer, Nagar
Palika Parishad, Azamgarh Dvistrict Azamgarh and has been
éfréyed as Respon(ient No.3 in the érray of the parties in the sqid
Misc. Application in disposed of case No.6lof 2024 in original
appliéation no.42 of 2024, énd as such he is well acquainted with

the facts deposed to below.
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2.  That it is respectfully submitted that the deponent being a
' responsible Government Servant has the highest regards for the
| Majesty of the orders passed by_this .Hon’ble Court.- However,‘ if

this Hon’ble Court comes to the conclusion vthat any action '01;
omission on the pdrt of the deponent is in violation of any of the
orders ‘passed by this Hon.’ble Court, the deponent tenders his

unconditional apology'for the same and begs to be pardoned.

3.  That the deponent is filing the affidavit in complianee of the order

- dated 12.08.2024 passed by Hon’ble Tribunal.

4‘.‘ Thdt' it is submitted that there is a pond‘ (Gadhi) situated in
Mohalla Jalandhari; District Azamgarh. Previously the some
res1dents of nearby pond (Gadh1) were ﬂowmg their dirty water
alongwith domestic sewage into the said pond resultlng into
pollution and health hazards has been ‘caused to the '_l'ocal

residents of that vicinity thereby complaint was made.

5. That when the complaint was came into the knowledge -of
respondent no.3 then the respondent no.3 has taken immediate

. remedial steps to stop the above sewage effluent into the pond

L )}(Gadhi).
-7 79.t 2

Ob} | @v That on dated 28.08.2024 the respondent no. 3 has submltted his -
OP\\‘

ent1re work through letter dated 28.08.2024 to the Additional
' District Mag1strate Azamgarh regardlng the effort made in stoppmg
such sewage effluent from spreading into the enters residences of

local people causing lot of pollutlon and health hazards. For the

sferemet_sfusTa
T 9y
| THYAE
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perusal of this Hon’ble court the letter dated 28.08.2024 has being

marked herewith as an Annexure No.1 to this affidavit.

,7" That to | stop the black water into the pond (Gadh_i): the house
owners residing in Mohalla Jalandhari district Azamgarh whb_se
' black water was going into the. pond (Gadhi) caus_ing pollntions
has been given notices on dated 16.08.2024 to stop flowing black
water }v'vith immediate effect Whicb contains the warning to stbb
_such'bollutions forthwith and they. were given notices by the Nagar |
Palika Parishad respondentv no. 3 and they were 'als‘o directed to
construct syptic tank with soak pit in their beuse they are ten in
numbers. The Nagar Palika Parishad Azarnagarh. eonstrueted /-
_ Started six Permanent seater Samudayik Sauchalaya (Pubiic
>To11et) nearby their house and the have been directed to use the
same through notice dated 12. 08 2024 and may not flow. their
black water into the said pond. It is further submittedthat,all the
‘house owner whose vwas flowing into the pond (Gadhi) started
construction of septic tank in their hOu.se.' Moreover 'the |
respondent no.3 has sent the notices dated 1'2.08..2024.to the ‘l.o‘cal
r'elsid:ents .of the place of pollution occurrence to step the sewage
effluent and their domestic waste. _Further some local residents ef
the said place near. the pond has .given their personal affidavit to
the respondent no.3 and undertake not to flow their black water

v"inelu.ding their domestic sewage in the pond and use the public

toilet of respondent no.3 until their own house septic tank with

soak pit get constructed. For the perusal of this Hon’ble-court- the

not1ces dated 12.08.2024 and 16.08. 2024 are sent to the concern
fyere srfysrd -
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residents of the village Jalandhari and and the personal affidavit of
~the local residents of the said place near the pond are being

marked herewith as an Annexure No.2 to thie ‘affidavit.

That- it. is inost resbectfully submitted here that despite of the
notices given to the house owners residing in Mohalia Jalandhari |
distfict Azamgarh who are responsible for v. causing sueh
Environment pollutions, respendent no.é vwhen ) found such -
ldOilutions still persist then respondent no.3 takeﬁ stringent step
| 'and logged FIR on dated 24.08.2024 against the concerns culprits,
in erder to stop such pollutions. For the pefusal of this Hon’ble

court the FIR dated 24.08.2024 has being marked herewith as an

Annexure No.3 to this affidavit.

Tha‘e it is pertinent to state here that the local residents of ‘the
vill_age—Mohalla Jalandhari District Azamgarh has apﬁrecia‘ted and
_ placed their own_dlily‘ signed statements regarding the work ef th_e
_ "re_spondent no.3 in(sto'pping the afqreeaid pollutionv in the alleged
plac.e. ~ For the perusal of this Hon’ble codrt the duly signed
state_ments of the local residents of the Village—Mohalla Jalandhari

District Azamgarh has being marked herewith as an Annexure |

No.4 to this affidavit. -

That so far as grey water of the said ten houses is concerned the
- séme has been divefted and connected with other drainage who

connecting the main drainage of the city.
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11. That it is further submitted that in order to resolve the problem
permanently 1600 meter sewer line are under construction ont of .
1600 meter 1100 meter sever line has aire_ady been Constructed
and rest 500 meter is under constructlon and same shall be

' pos1t1ve1y completely till the end of the month September 2024.
For the perusal of this Hon’ble court sewer line constructed in
VillageQMohaila Jalandhari District Azamgarh has being marked

herewith as an Annexure No.5 to this affidavit.

12. Thatitis also submitted that 1n order to prevent pollution from the -
water of pond one Safai Nayak and four sweepers has already been
deployed to momtor and to clean the said pond regularly and they |

also domg b10remed1at1on measures in order to control the
~ pollution caused by such aetivitiesf It is also submitted that an an
effort by the respondent no.3 for rejuvenation of the said pond 1s
for proposes and for‘ its approval same has to be send in nearby
future to the State government. For the perusal of | this Hon'ble |
court the photogarphs of - the bioremedietion measures and
cleaning process of the pond situated in vthe Viilage-Mohalla

'. Jalandhari District A‘zamga_rh by the respondent no.3 has bein_g

marked herewith as an Annexure No.6 to this affidavit.

That it is specifically stated that there is no willful or deliberate

negligence on part of the respondent no.3 and therespOndent no.3

is taklng all necessary preventive measures to stop the pollutlon ‘
a:‘é‘*ﬁv\ ’W\ caused by collection of dirty water into the pond (Gadhl) situated
in Mohalla Jalandhari, District Azamgarh.

st sy

3
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14.  That the deponent is responsible government employee having
hlgh regard of the order passed by. Hon’ble Court and he cannot

even th1nk in dream to disobey the directions given by the Hon’ble

Courvt.‘

15. That in view of the above, this Hon’ble Cdﬂrt_may kindly be
pleased to accept the personal affidavit filed by deponent and

same may be taken on record.

| I, the deponent above named, do hereby declare th_ét
| fhe. contents of Para No. I;Z ). 24y )S oud | O
of this affidavit are true to my personal knowledge; those of
| peras No. 4,7, )4 1 'MC‘ [Z are based on recerds; t_hoée
of paras No. 13}7%@4(1 ISare based onvlegal...adVice, which all I |
believe to be true. Nothing is false and 'n’othihg rﬂaterial ‘has |
- been concealed. H

st sifysra

St
So help me God. X TR o it

/&/ - f '
' (Deponent)

OPM)\? I, ABHISHEK KRISHNA, Advocate, High Court Allahabad, do
\ hereby declare and verify that the person making this affidavit is
known to me through the papers produced by him in this case and I
 am satisfied that he is the same person alleging to be the deponent

| himself.

( o [ABHISHEK KRISHNA]
| \/V\ M T’V‘K o’ Advocate
P S—— ,W/ Advocate Roll: A/A- 2059/2013

|

dqntmed by
Lgvocate to be hildnk aff fav

are true and correst which is héﬁ?
verified an'd attest " ‘
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“ guis/Enrolment No.: 1366/90153/04537

o, Vivek Trip | | | gAAT
= : .
& S/0:Vig zar, B AT TEATT T YH , ARFeReT A |
@ post-re @ T T AT steerse sfarfRRer g O wY |
§ Wttar & '8 7E vF TR AR BT S g T 2 |
| INFORMATION

@ Aadhaar is a proof of identity, not of citizenship.
@ To establish identity, authenticate online.

e @ This is electronically generated letter.
v ’ . :
. %%%W&g ARty OF DA 0
- 5 oty SR ’G‘h’f?ﬁﬁs@é& BT
E’—i: - ) "s%b:ﬁ\-d
=
s Baip@uldalgovin wisnidalgain
B ez E A L ' @l Asdhaar is valid throughoutthe country.

@ Fray A Ay AT a7 gy Eoiper et 7 W el § Please update your mobile number and e-mail address.
gy Frfery it yoy w08 ¥ vy Evfi . Thils will help you to avall vardous services in filure.

’.»mwmnwuwqa-wuananmmnmw-ﬁ.ﬂnwnmﬂavnmn-mn»-n&mwma»u%n»yﬁuwww-ﬁ‘wuwwnmnunomnn,ﬁmm.n.unwwmmwnmnnm.mwnw-m.»wnm:ﬂ%w

@ wrare T Fro arvet v f g amiew oF wed £ wwerEaT & @ You need o envol only once fdrmghaar;

—
W - b e
185 A
r L
" . 62
5168 7547 5892

(T, - MERA AADHAAR, MERI PEHACHAN

ool sfysr




52

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI. |

Annexure No. i.

COMPLIANCE AFFIDAVIT
- - On Behalf of
Nagar Palika Parishad, Azamgarh —----- Respondent no.3
- IN |
MISC. APPLICATION IN DISPOSED OF CASE NO.61/2024
' "IN

ORIGINAL APPLICATION NO. 42/2024
| ( DISTRICT : AZAMGARH )

Madasir Hasan and Others v
——————————————— ' ----Applicant

o ‘ Versus _
State of U.P o v oo Respondents
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
| | NEW DELHI.
Annexure No. 2
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| On Behalf of
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| IN | _,
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IN '
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( DISTRICT : AZAMGARH )
Madasir Hasan and Others '
——————————————————— Applicant
Versus ‘
State of U.P S Respondents
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COMPLIANCE AFFIDAVIT
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R Versus _ .
State of U.P o emmmmmmmmeeeeoeee Respondents
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qar ¥, .
AT YT
- Hiaar §8
AL |
- gom ga Rule &5t 538wy 7

ey,
F Haw w0 & B w0 vy et i wpe &, w1 Rl @ro wiowdo 61,2024
0

TR 6T 9 o a9 ®e 9% godio ¥ wRa oMy R 01.07.2024 F orpued & wr §
o Tl Ruw medl § g Rifed ot § Reed o e o (-9 o s 3 R P -
IR TR /AN SR (RN aeR) B @ ¥ bt d T B R & A wE RS 26.07.2004
W 16.08.2024 F AR B W F S B S FH ¢, Fhg B €T G HO AR F e
7 e ER AT @ T e B oEd T BN gu SE wi arel 9 F-arY # T i
Rear o T 1 Rrad w9 § ot Reis 24.08.2024 @ oRR St (@), R i (P o
0 T e @ dodiowwo B el Feer § o s @ B frefaiea @ e o4
d e aq O o e 36 @ R aw TR 9e/er I B o § Eied Rear
S 2 | |
1- % awaE G 2 eI, #070-9695087704 ’
'2- < A STENE UF W0 YA S1EHE HI070-9839080980
'3- 41 T TR W T A g @A
4- < M G o T ST
5- 2 &l g At awKl
6- < T qF A T SrEE |
7- <@ TRT FHIE @ X SR
8- 41 @y g o1 gEIR|
9- i T T Al T i
10~ €M P A ge |

I WO TG B BT
g9 ®we offs godo

e o, Rl SR TH0N0T0 61,2024 FERET B 4 S

oRd oRY 3 oruEd § 3§ Il a4 T AR & w1 3 S
R & o gaTa Al ¥ i delige B @ F B

| T qfYes
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_ N.C.R.B (T.8.amafY)
1.LF.-1 (Thrgra sifer et )

FIRST INFORMATI PORT

(Under Section 154 Cr.P. C.)
vy gaa
(e 154?{3?(%319’%?77%333)

- 1.District (FNe): MTSTHITE

P.S. (JTY): DA |  Year (@¥): 2024
FIR No.(w.§.fx. §.): 0474 | | -
Date &Time of FIR(W.9.fX. e&rﬁmwm) 24/08/2024 22:15

2. S.No. iActs (srtatran) ; Isections (&RT(T))

(w.H.) | : |
1 m(mwﬁmmsﬁtﬁmvn 143 o
ey, 1974 i e

3.(a) Occurrence of offence (3TTTTY &I TEAT) :

1. Day | - Date From " _ Date To
(R | (feiwd): (i o ):
" Time Period ~ Time From | Time To
(wmT arafa): GLECHE T (wwT as):

(b)!nformat:on recexved at P.S. (I SET AT AT 3% ):
 Date  24/08/2024  Time (¥HA):22:15 =
(Rerian ): )

() General Diary Reference (T e )

Date & Time  24/08/2024 22:15a%

- EntryNo. 050 . i _
(wfarte ao) (FeAT st wrwra):

4. Type of lnformatlon (gaAT @l g e

sfremrdl srfum
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. NCRB(WG‘?WEW)'
LLF.-| (Qhtea a7 @ -)

5.Place of Occurrence (ErewTEde): |
Direction and distance from P.S.3W, 01 Beat No.

1.(a) (arm @ gl ale fam): fearf - (fed):
(b) Address qgeor SRl
(aam): -
(c) ln case, outside the limit of this Police Station, then
(@t o e s age @ A):
‘Name of P.S. District(State)
(T T ATH): - (Foer (rsa)):

- 6.Complainant / Informant (ﬁmaamf/qa:maf ):

(a) Name (717#): st o yenrer T
(b) Father's/Husband's Name(feT / ufat @1
(c) BHt#Year of Birth (31 i3 / E[Ef) 1992

(d) Nationality (TgiaaT): 9
(e)UID No. (Zamédt €.):
(f) Passport No.(ﬂT’ém’lé q.):
Date of Issue (ST a4+ i} ffy):
Place of Issue (ST &% @7 ey ): | |
(9) Id details (Ration Card,Voter ID Card, Passport UID No. Dnvmg License,
PAN)
S.No. (m g, ) d Type (TgaT v T FHR) 1d Number (vgerT )
1
(h) Address (q‘aT)
f S.No. ‘Address Type fAddress (ga) o
| (.4.) |(T9T T gER) | R
1 | gdEuar T o wwmﬁwmm |

2 (R R s

wftrendy sifysmrdy

T IR N B
| SEaC S
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 NCRB(atan)

| » - LLFA (q@ﬁrﬁﬁam -l)

2 |emftve P s

(i) OCCﬁpation (caaaTa):
- (j)Phone ﬂumber (g{mq’ )

Mobile (FYase §.): 91-8299867006 | |
7.Details of known/suspected/unknown accused with full particulars
(AT [ @Rever | e SR 1 QX e wifga aof):
'Accused More Than (39T 3IRIdY T& @ arfera gl @l g&a):

S.No.|Name (718)  |Alias (SUTH) Relative's NamegPreseanddress
- |(#.9.) o  |(fredere AT | (@TATE )

1 %?rsntﬁma FoerT &t 71 - oft Bl

ORI T AT ;€10 1. SR el I,
HATST STGHE SRANE

3 |4t GIEEITI foem T A gt 1. ‘
ﬁfﬁ | I AL A B
= T R P

-

.
H

2 |oft aTgTE
_|siEwe

!
|
%

!
i
|

e R - T AT Sy |1, e, e, I,

gj
;

BALE

8 eﬁaﬁsr X mﬁrm. sﬁ i Gl
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' 42

NCRB (atama)

e o LLF.A (T iz enef o)
, _ A oft |1, el B, s,
| 9 %ﬁﬁarcﬁin. : | ’f&m‘@r il Gl ‘
- . Ui R e, 7y
8.Reasons for delay in reporting by the complainant/informant
9.Particulars of properties of interest (Va3 qraRy a1 Rreramn): S
- 'S.No. Property Property Type |Description. Value
(.9.)|Category (@R T IHR) | (Rraory) (In Rs/-)
|t gofh o lEFEE)

10. Total value of property (In Rs/-)-8¥ufdl & Fel qFa(T
11.Inquest Report / U.D. case No., if any (g afign Ralé / 7. &.yamwr 4., afe
R - 4 -

~ S.No. UIDB Number
-12.First Information contents (7a¥ qﬁm am)

463/70U10UT003110/2024/25 Teries 24.08.24 Fa & ATAT WX el
- W TG V- Yo gt Rufe ot e 6 gy A1 Agie, paa
STETTl AT & 126 A1 O8N it e w49, 7 Reefr g
tmotro*«'ro61/2024ﬂaﬁzmammwgaﬁmqvﬁﬁmﬁamﬁ
11 01.07.2024 % SFITEH & Frrey  Hgee SIEe e et & go
R SR e Tl ey R () e A 2 3 PR A
T2, TR/ SUTREY (28 i) ) s B e & Y 36 YT 1 T s
TCFATh 26.07.2024 W&l 16.08.2024 o) Ay 35 AIEUH & STETe It T
%,%Wﬁmmm%mﬁammmﬁ“ﬁ
T STETRTT TR FU U sy oo & -NEX 1 TG & g R
T 81 T 550 ot Ry 24,05 2024 A R S (), IR
ST (W) G 7 A Pt e v g €T FRKen & Srem
RN TR 18 P oo ey ey e a1l TG, 1 0 S &6
%ﬁmﬁmﬁmmwﬁwﬁwﬁammw%m%ﬁ
SR 7 41 TR, F050-969505 7704 2- 47 MG FEHC, I

EWE, M070-983008 i Sk cE I
%?j- At 2 g ot 1y gggf%zﬁﬁgggﬁmﬁ-%ﬁ%mgﬁ il
o ’Yx'*\z
OPW /
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ek

__ N.CRB (r.dtama)
LLF.-l (ThTa st et -1)

OISt a1gwe; 7- off mfR el o sy | 8- oY arfrer T oY e o-
A PSR 3 ot 7 01 10,98 e g o AT AT T g
. TR g &, 7 Reel gy qrogoA0 61/2024 FERR 5T g 37
- T R 317 gt F urie msr%mﬁwmmmﬁﬂﬁm,
AT Wi et T T B IgwaTaR st STUBATE i et siferm
TR ATt URwe SIS 3 Sy ey MOB-82998670069fafeldT 3w
- e ooy sifttent wuriva frerg g SIS B AIeY
~ ﬁémmmmemmmmmmmq
i v R wEed HM/ICMB0FIRTSTgR IR GEI&R SA3usHI e
. Fra0R0 fdver SuTeaT YA el § i AR gIRT AU hY HER: T fT
- THRIT | . .
“13. Action taken: Since the above information reveals commissionof
offence(s) u/s as mentioned at Item No. 2. .
(ﬁnﬁmﬁm@ﬁ%mﬁmmﬁ@ﬁm?%mﬂamm .
aliar ae d. 27 IFAE gRT H Aga & |)

" (1) Registered the case and took up | ~or
‘the investigation: (Y& ¢S AT - T (@)
g R e 3 ferg fera ) | o |
(2) Directed (Name of 1.0.) Abhishek kumar | Rank Sl (Sub-Inspector)
(st afdrardy &1 AM):  kushwaha (U2): o
" No. 231051912 to take up the Investigation
(€.): () e 31UR UTE # A & forg e fear mam) or (A1)

(3) Refused investigation due to (519 & forg ):
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~ N.C.R.B (v7.4}.ameqft)
* LI (T SiTe o )

or (% &R T feAaT 41)
(4) Transferred to P.S. District
QICIH (Rrem):

on point of jurisdiction (@Y &TTEH & e gearafea)

" ELLR. read over to the complainant / informant,admitted to be correctly
recorded and a copy given to the complainant / informant free of cost.
(Rrereraat | gt @ AT g & garé mef, agh of g6 A ok
Waﬁu"rm@a—cﬁﬁmmaﬁﬁﬂﬂl) |
R.0.A.C.(3M. 3t .t .41.)

14 Signature/Thumb impression of the
~ complainant/ informant.(fa@aeeat /
AT & gEaTgR / AT @ HT):

(3rerera & o it RATw ik wwa):;

/m 'SASHI MAULI PANDE'
Rank | (Inspector) |
No. 002300069

P Ry o
T wiRET oftwy
| & CE -
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
' NEW DELHL. |

‘Annexure No. &

COMPLIANCE AFFIDAVIT
| | On Behalf of .
Nagar Palika Parishad, Azamgarh  --—---- Respondent no.3 " o
N - |
MISC. APPLICATION IN DISPOSED OF CASE NO.61/ 2024
o IN , }

ORIGINAL APPLICATION NO. 42/2024
( DISTRICT : AZAMGARH )

Madasir Hasain and Others

S e Applicant
o Versus ' - _
State of U.P _ e Respondents

TR wfyerdy
. Ty % Wﬁ&}g‘
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'BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI. | "

Annexure No. §

COMPLIANCE AFFIDAVIT
| : - On Behalf of |
Nagar Palika Parishad, Azamgarh J— Respondent no.3
| "IN
MISC. APPLICATION IN DISPOSED OF CASE NO.61/2024
' - IN : .

ORIGINAL APPLICATION NO. 42/202

( DISTRICT : AZAMGARH )

Madasir Hasan and Others .

B —Applicant
- _ Versus _ ' -
- State of U.P S e Respondents
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI.

Annexure No. 6 |

COMPLIANCE AFFIDAVIT
— - On Behalf of
. Nagaf Palika Parishad, Azamgarh - Respondent no.3
| IN | |
MISC. APPLICATION IN DISPOSED OF CASE NO.61/2024
. IN

ORIGINAL APPLICATION NO. 42/2024
~ ( DISTRICT : AZAMGARH )

Madasir Hasan and Others

e '-———‘—-Applicént
_ Versus ‘
State of U.P e Respondents
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VAKALATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH NFW
DELHI s ?

MISC. APPLICATION [N DISPOSED OF CASE NO.61/2024
IN
ORIGINAL APPLICATION NO. 42/2024

District - Azamgarh

Madasir Hasan and OFS ..........cccceeiiiiiieieinntieneniinieeennceee e Petitioner/Appellant)

State of UP........oooiirieeiireeeeeieeeeeeieeeeinnens (Respondents/Opp. Party )
In the above matter :-

pwe.. MAvEM Dol Qe 310, Vixp. Mot Vo patia. /. 4125 e

Dol Wothi e, Prost Rajow ... Mtk g sl
Modnanmageang o0, Oremekly | ,;@vawpam@ Q«vw&w,

Engaged:

ABHISHEK KRISHNA
(Advocate)
Advocate -on- Roll No.- A/A2059/2013
CHAMBER

197, T.U. Building

High Court, Allahabad
Mb.No. 7800436099

Email: abhishekkrishna2@rediffmail.com

87-A, Baghambari Road, Near Pani Ki Tankl, Allapur, Prayagraj

As my counsel is to plead and argue on my behalf of. She/he is authorized to sign every
relevant document and file applications. He/she/they will inspect the court files and records and
will obtain certified copies of orders and document. She/he/will be counsel in every further
proceedmg of the Review, Revision, Appeal etc.

I undertake to pay the fee of counsel. If the entire demand fee is not paid before the final
arguments then the counsel are not bound to appear in the court and attend any work on my '
behalf. If the matter is decided or any order is passed against me, then the counsel will not be
responsible and answerable for the same in any manner. In special circumstances, I agree to
" pay extra fee if so demanded by the counsel. He is authorized to engage any other counsel
along with he/she or in his place. If also agree to such new counsel engaged by our counsel.
"The counsel will be entitled to receive and retain any cost awarded to me apart from his fee. He
will not be responsible to pay any cost awarded agamst me. Every act done by the counsel in
good faith will be bmdmg on me.,

SIGNATURE ; I A

STARATE
@N“‘””’ =
WITN ESSES ‘1

G

Accepted - ABHISHEK KRISHNA
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